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To

Appetlant as per address in table below

Respondent as per address in table below

Final Order No. 4/71382/2017-SM|BR] dated 13/11/2017

I am directed to transmit herewith a centified copy of order passed by the Tribunal under section 38-C(1) of the =
Central Excise and Salt Act, 1944, -
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4 Bar Associalion, CESTAT, Allahabad
5 Director Publications, Customs, Excise. LP. Estate, Delhi
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12 The ICFAI society, 52, Nagarjuna Hill,Punjagutta Hyderabad.-500082
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Ground, Near Karkardooma Court,Dethi-110032
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONA]L BENCH : ALLAHABAD

Ex.Appeal No.70500/16

Arising out of O/A No.NOI-EXCUS-001-APP-0328-15-16 dated 23.02.2016
passed by Commy. (Appeals) of Central Excise, Customs, Meerut 1}

Commr. of Central Excise, Customs & $.Tax, Noida

.APPELLANT(S)
VERSUS
M/s Indica Industries Pvt, Lid.
RESPONDENT (S)
APPEARANCE

Shri Pawan Kr.5ingh, Asstt. Commissioner (A.R.) for the Revenue
Shri Rajesh Chibber, Adv. for the Appellant (s)

CORAM:

MRS. ARCHANA WADHWA, HON'BLE JUDICIAL MEMBER

DATE OF HEARING/DATE QF BECISION : 13. 11, 2017

(ol ORDER NO.‘,IT}.1.'?’-:»,%é—’a}..’l)ﬂcz.l.'9.".:.......,.,...,...,.....":'

Per Mrs. Archana Wadhwa

Being aggrieved with the order passed by the Commissioner (Appeals),
Revenue has filed the present appeal.
2. After hearing both sides, I find that the proceedings were initiated
against the respondents in terms of the provisions of Rule 6(3}(i) of the
Cenvat Credit Rules, 2004 raising demand in respect of trading activilty of thé
assessee on the ground that the assessee Had maintained coh’:mon
cenvatable account for dutiable as also activity of trading.
3. The said demand were coﬁfirmed by the original adjudicati_ng authority

and on an appeal, the Commissioner (Appeals) took note of the fact that the
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Ex. Appeal No.70500/16

assessee had aiready reversed the proportionate credit involved In the
trading activity. He accordingly, set aside the order.

4. Revenue in the present appeal is not disputing the fact of reversal of
the credit or the quantum of the same, Inasmuch as, the credit has been
reversed, it has to be held that no credit was availed in respect of input
services used in trading activities, thus requiring no reversal of amount in
rerms of the Rules 6 (3){i) of the Cenvat Credit Rules, 2004. |

5. Accordingly, no merits are found in the Revenue's appeal and the
same is rejected.

(Operative part of the order was pronounced in the open Court)
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Sd/-

{Archana Wadhawa}

Member{ludicial}
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